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INTRODUCTION

I, the Chairman of the Department-related Parliamentary Standing Committee on
Science and Technology, Environment, Forests and Climate Change, having been authorised by
the Committee, present this ‘Four Hundred Fifth Report’ on Demands for Grants (2026-27) of
the Ministry of Environment, Forest and Climate Change.

2. The Committee considered the Demands for Grants (2026-27) pertaining to the Ministry
of Environment, Forest and Climate Change in its meeting held on the 26™ February, 2026. It
held detailed discussion with the Secretary and other officers of the Ministry of Environment,
Forest and Climate Change.

3. The Committee expresses its thanks to the officers of the Ministry of Environment,
Forest and Climate Change for providing the material and information, to enable it to examine
the Demands for Grants of the Ministry for the year 2026-27.

4. The Committee considered and adopted the Report in its meeting held on the 9" March,
2026.

(BHUBANESWAR KALITA)

NEw DELHI, Chairman,
9" March, 2026 Department-related Parliamentary Standing Committee on Science
Phalguna 22, 1947 (Saka) and Technology, Environment, Forests and Climate Change,

Rajya Sabha.

(if)



CAMPA
CAQM
CPCB
CZA
EEP
EIACP

ESZs
FFPM
GBPHIED
GIM
ICFRE
JFMC
MoEF&CC
NAMP
NAP
NAPCC
NCAP
NCM
NGT
NTCA
NTFP
TOTR
UTs

Wil

ACRONYMS

Compensatory Afforestation Fund Management and Planning Authority
Commission for Air Quality Management

Central Pollution Control Board

Central Zoo Authority

Environmental Education Programme

Environmental Information, Awareness, Capacity Building and Livelihood
Programme

Eco-Sensitive Zones

Forest Fire Prevention and Management

GB Pant Himalayan Institute of Environment and Development
Green India Mission

Indian Council of Forestry Research and Education

Joint Forest Management Committees

Ministry of Environment, Forest and Climate Change

National Air Quality Monitoring Programme

National Afforestation Programme

National Action Plan on Climate Change

National Clean Air Programme

National Coastal Mission

National Green Tribunal

National Tiger Conservation Authority

Non-Timber Forest Produce

Tiger Outside Tiger Reserves

Union Territories

Wildlife Institute of India

(iii)



REPORT

INTRODUCTION

The Ministry of Environment, Forest & Climate Change (MoEF&CC) is the nodal
agency in the administrative structure of the Central Government for planning, promoting,
coordinating and overseeing environmental, ecological, forestry and wildlife policies and
programmes. Its main activities include conservation and survey of natural resources including
flora, fauna, forests, wildlife, aquatic bodies and water resources and eco-systems, prevention
and control of pollution and management of hazardous substances. Other important activities
include protection of the environment and forests, including their biodiversity, mitigation and
adaptation to climate change through measures that include afforestation, regeneration of
degraded areas, and adoption of cleaner technologies. It also plays important role in promoting
sustainable development and better environmental governance while protecting human, plants
and animals life, health and welfare etc.

1.2 These objectives are well supported by a set of legislative and regulatory measures,
aimed at the preservation, conservation and protection of the environment. Besides the
legislative measures, a National Conservation Strategy and Policy Statement on Environment
and Development, 1992, National Forest Policy, 1988, a Policy Statement on Abatement of
Pollution, 1992 and a National Environment Policy, 2006 also guide the Ministry’s work.

1.3 The main tools used to discharge its mandate include, inter alia, conducting surveys;
collecting, compiling and disseminating data and information; undertaking scientific research,
extension services and analyses; carrying out impact assessment of developmental projects and
programmes; regulating use of natural resources; undertaking regeneration programmes;
extending technical, scientific, financial and administrative support to organisations and
institutions in the subject fields; imparting education, training, building capacity and generating
awareness among stakeholders and the public at large; and promoting international cooperation
through bilateral, regional and multilateral initiatives in environment and ecology.

1.4  The institutional set up of the Ministry includes a number of Directorates and Divisions
assembled around the main thematic sectors of environment and ecology, forestry and wildlife,
afforestation and eco-development. The Ministry has 20 Regional Offices; ten
Attached/Subordinate Offices (e.g. Botanical, Zoological and Forests Surveys of India,
Directorate of Forestry Education, Indira Gandhi National Forestry Academy, National Green
Tribunal, Wildlife Crime Control Bureau etc.); Boards and Authorities (e.g. Central Pollution
Control Board, National Biodiversity Authority, National Tiger Conservation Authority, Central
Zoo Authority) and Autonomous Institutions (e.g. Indian Council for Forestry Research and
Education, Wildlife Institute of India etc.). Provision has been made in the Demand for Grants
for the year 2026-27 for its attached/ subordinate/ autonomous organisations and other bodies.

Functioning and Activities of the Ministry

1.5 The Mission of MoEF&CC is to plan, promote, co-ordinate and oversee the
implementation of India’s environmental and forestry policies and programmes related to
conservation of the country’s natural resources including its wetlands, lakes, rivers and coasts,
its biodiversity, forests and wildlife, ensuring the welfare of animals, and the prevention,
abatement and mitigation of pollution across various sectors. The Ministry addresses the
impacts of climate change and adaptation needs across various sectors like health, food and
water security etc. The Ministry maintains a robust regulatory regime for striking balance
between development and conservation of environment and forests. The Ministry seeks to



ensure inclusive economic growth guided by the principles of sustainable development and
enhancement of human well-being.

Structure of Budgetary Support

1.6 Consequent upon the decision to do away with the practice of classifying expenditure as
‘Plan’ and ‘Non-Plan’ the focus of budgeting and expenditure classification has shifted to
revenue and capital expenditure from financial year 2017-18. The entire budget has been
classified into Schemes and Non-Schemes; Scheme component includes Central Sector
Schemes and Centrally Sponsored Schemes; and Non-Scheme includes Establishment
expenditure of Secretariat &Attached/Subordinate offices and Other Central Expenditure of
Autonomous Bodies, Statutory/Regulatory Bodies and other Bodies. The revised structure of
budgetary support for Schemes/Non-Schemes is as follows:

A. Schemes:
I. Central Sector Schemes:
1. Environmental Knowledge and Capacity Building
2. National Coastal Management Programme
3. Environment Education, Awareness, Research and Skill Development
4. Control of Pollution
II. Centrally Sponsored Schemes:
1. National Mission for a Green India
1.a. Transfer to Sovereign Green Fund
1.b. Green India Mission-National Afforestation Programme
1.c. Amount met from Sovereign Green Fund
2. Integrated Development of Wildlife Habitats

3. Conservation of Natural Resources and Ecosystems

B. Non-Schemes:
I.  Establishment Expenditure — Secretariat, Attached/Subordinate Offices
I.a. Less Gate Receipts of National Zoological Park
Lb. Less Amount met from National Compensatory Afforestation Fund

II. Other Central Expenditure — Autonomous Bodies, Statutory & Regulatory Bodies and
Other Bodies under the Ministry

2. Budgetary Details for the Financial Year 2025-26 and Allocation for 2026-27

2.1 The Department-related Parliamentary Standing Committee on Science & Technology,
Environment, Forests and Climate Change considered the Demands for Grants 2026-27 of the
Ministry of Environment, Forest and Climate Change in its meeting held on the 26" February
2026.

2.2 The following table presents the overall budgetary details for the year 2025-26 and
allocation made for the year 2026-27 in respect of the Ministry of Environment, Forest and
Climate Change:-



(X in crore)

2025-26 2026-27
St Actuals
No. Scheme / Organisation BE RE (upto BE
31.01.2026)
A | Non Scheme 1632.26 | 1638.34 | 1218.43 1800.42
I | Establishment Expenditure 945.76 1051.51 705.36 1163.92
a gii'lﬁit;yé’lflfn';fr"“me“t’ Forest& | 30405 | 387.84 | 20085 | 302.03
1 | Main Secretariat 163.68 165.61 122.25 174.75
2 | Pr. Accounts Office 11.42 11.42 8.23 12.25
3 |CCU 10.65 11.16 9.38 11.87
4 | International Cooperation 33.80 31.19 23.68 31.80
5 | Environmental Impact Assessment 9.00 4.35 3.56 7.00
6 | Media, Publicity & Information 10.00 8.50 6.51 10.00
7 | National Adaptation Fund 2.00 107.07 1.95 0.21
8 | National Mission on Himalayan Studies 27.50 21.45 16.56 22.55
9 | Hazardous Substances Management 6.00 4.96 3.77 6.00
10 | Climate Change Action Plan 25.90 16.56 10.56 18.60
B oty N PR EPE ISR
12 IS{I;I;’)?JZ:GI;d( g{tjl)hsatlon of Forest 0.00 0.00 0.00
13 | Policy and Law Division 0.00 1.24 0.16 2.00
b | Attached/Subordinate Offices 640.81 663.67 495.51 861.89
1 | Regional Offices 65.84 63.65 40.41 89.83
2 gztvlgll:)i} Afforestation and Eco- 6.67 3.20 2.18 4.99
3 | Forest Survey of India 54.13 55.24 43.03 56.34
4 | Indira Gandhi National Forest Academy 83.80 75.70 59.26 83.67
5 | State Forest Service and Rangers 30.43 28.99 22.38 31.41




College

6 | Wildlife Crime Control Bureau 13.86 13.98 11.16 15.14
7 | Botanical Survey of India 136.06 181.44 119.65 192.08
8 | Zoological Survey of India 129.35 133.17 112.47 144.16
9 | National Museum of Natural History 23.67 23.34 16.29 22.76
10 | National Green Tribunal (NGT) 52.68 50.31 37.17 173.75
1 gz:ieogzlcfi‘;‘t’;’gical Park (including 5432 | 4465 | 3151 57.76
Less: Gate Receipts -10.00 -10.00 -10.00
12 | National Authority 463.25 463.25 279.91 471.40
gf)srflple‘l‘;g:‘o‘;;“:’ftﬁfx;‘t‘aﬁsz‘;ﬂ o | 46325 | 46325 | 27901 | 47140
IT | Other Central Expenditure 686.50 586.83 513.07 636.50
a | Assistance to Autonomous Bodies 454.62 391.41 371.27 415.81
el w0 | 00 | s | s
2 ;i‘éi%ndgé’;?;f of Forestry Research 35400 | 32080 | 31894 | 331.00
3 | Indian Institute of Forest Management 10.30 1.02 0.00 0.03
4 | Wildlife Institute of India 52.32 39.99 35.20 45.88
b | Statutory and Regulatory Bodies 231.88 195.42 141.80 220.69
1 | Central Pollution Control Board 126.00 116.20 71.24 123.00
2 | Central Zoo Authority 13.20 8.70 6.60 12.30
3 | National Biodiversity Authority 16.95 14.00 11.77 17.95
4 | National Tiger Conservation Authority 36.75 25.26 24.61 32.18
> &ZT;ZS;@; for Air Quality 38.98 31.26 27.58 35.26
¢ | Other 0.00 0.00 0.00 0.00
1 | Andaman & Nicobar Islands Forest 0.00 0.00 0.00 0.00

Plantation Development Corporation




Matters related to Bhopal Gas Leak

Disaster 0.00 0.00 0.00 0.00
B | SCHEME 1780.56 | 1843.27 | 1144.53 1959.04
III | Central Sector Schemes 1060.56 | 1451.52 888.22 1307.70
a | Environmental Knowledge and 102.70 | 68.96 7.06 102.70
Capacity Building
1 For‘esFry Training and Capacity 12.20 10.00 706 30.00
Building
2 | Eco-Task Force 90.50 58.96 0.00 72.70
b | National Coastal Management 2.00 756 1.37 10.00
Programme
1 | National Coastal Mission 2.00 7.56 1.37 10.00
Environment Education, Awareness,
€ | Research and Skill Development 101.96 7500 65.53 104.00
1 | Environmental Education Programme 60.00 43.54 42.32 61.00
2 | Swachhta Action Plan 4.50 3.00 2.00 4.50
3 | Environmental Information, Awareness,
Capacity Building and livelihood 32.46 25.46 19.37 33.50
Programme
4 | Environmental Research & 5.00 3.00 184 5.00
Development
d | Control of Pollution 853.90 1300.00 814.26 1091.00
IV | Centrally Sponsored Schemes 720.00 391.75 256.31 651.34
a | National Mission for a Green India 220.00 95.70 40.95 212.50
1 | Green Ind%a Mission-National 170.00 62.45 2543 172.50
Afforestation Programme
2 | Forest Fire Prevention and Management | 50.00 33.25 15.52 40.00
b Integrated Development of Wildlife 450.00 265.57 197.09 404.78
Habitats
1 | Project Tiger & Elephant 290.00 153.04 132.56 290.00
2 | Development of Wildlife Habitats 160.00 112.53 64.53 114.78
¢ | Conservation of Natural Resources 50.00 30.48 18.27 34.06

and Ecosystems




1 | Conservation of Aquatic Ecosystems 40.00 26.48 15.86 24.06
2 | Biodiversity Conservation (Biosphere 10.00 4.00 5 41 10.00
Reserve)
\Y Actual Recoveries
Grand Total | 3412.82 | 3481.61 | 2362.96 3759.46
23 In order to compare the financial performance of the Ministry during the last three years,

the Committee analysed the budgetary allocations made to it during the financial years 2023-24,
2024-25 and 2025-26 and the actual utilization in these years. The following statement presents
a comparative assessment of the B.E., R.E. & Actual Utilisation during the years the years
2023-24, 2024-25 and 2025-26 :-

(R in crore)

2023-24 2024-25 2025-26
Componen| Actuals
t BE | RE |Actuals| BE RE [Actuals| BE Re | (UPt0
ctuals ctuals 31.01.20
26)
Scheme [1707.56 [1580.80 [1560.60 |1787.74 | 1620.94(796.91 |1780.56 | 1843.27 [1144.53
Non- 1371.84 |1650.22 [1553.01 [1542.63 | 1505.02|1464.80[1632.26 | 1638.34 1218.43
Scheme
Total B079.40 [3231.02 B113.61 |3330.37 | 3125.96|2261.71(3412.82 | 3481.61 |2362.96
Expendi
-ture % 96.37 72.35 67.87
of RE
24 The Committee notes that the utilization of funds by the Ministry in the years

2024-25 and 2025-26 is less compared to the year 2023-24 when it had been able to utilize
more than 96% of the allocated funds. While the Ministry could utilize 72.35% of the
allocated funds in 2024-25, the Ministry has been able to utilize only 67.87% (as on
31.1.2026) of its RE allocation in 2025-26 of ¥3481.61 crore. The Committee takes note of
steps being taken by the Ministry to ensure full utilization of allocation in remaining part
of 2025-26 and recommends that the Ministry should take all necessary steps to ensure
that the allocation made to it is utilized to the maximum possible extent.

2.5 The Committee further notes that the BE allocation of ¥3759.46 crore in 2026-27 is
around 10 percent increase over the BE allocation of ¥3412.82 in the year 2025-26. The
Committee recommends that the Ministry should make proactive efforts from the
beginning of the next financial year and ensure that the funds allocated to it during the
financial year are optimally utilised.




3.
3.1

Major Thrust Areas

The major thrust areas of the Ministry are Ecology and Environment, Forestry and
Wildlife, Mitigation and adaptation to Climate Change, Prevention and Control of Pollution,
Management of Hazardous Substances, Conservation and Survey of Natural Resources (flora,
fauna, forests, wildlife, aquatic bodies etc.). These major components of expenditure are
categorized under several Central Sector Schemes and Centrally Sponsored Schemes. The
budgetary details of Major Schemes under the Ministry for 2026-27 are as under:-

(X In crore)

S.No. Umbrella Scheme BE 2026-27 (Allocated)
A | Central Sector Schemes 1307.70
I Environmental Knowledge and Capacity Building 102.70
II | National Coastal Management Programme 10.00
1 Enylronment Education, Awareness, Research and 104.00
Skill Development
v | Control of Pollution 1091.00
B | Centrally Sponsored Schemes 651.34
I National Mission for a Green India 212.50
Il | Integrated Development of Wildlife Habitat 404.78
IIT | Conservation of Natural Resources and Ecosystems 34.06
GRAND TOTAL 1959.04
4. CENTRAL SECTOR SCHEMES
4.1 The Budget allocation vis-a-vis Expenditure for Central Sector Schemes for FY 2025-26

and allocation for 2026-27 is as under :-

(X In crore)

SI. | Schemes BE 2025-26 | RE 2025-26 Actuals BE 2026-27
No. (upto
31.01.2026)
Central Sector Schemes
A | Environmental 102.70 68.96 7.06
Knowledge and Capacity 102.70
Building
1 | Forestry Training and 12.20 10.00 7.06
Capacity Building 30.00
2 | Eco-Task Force 90.50 58.96 0.00 72.70
B | National Coastal 2.00 7.56 1.37
Management 10.00
Programme
1 | National Coastal Mission 2.00 7.56 1.37 10.00
C | Environment Education, 101.96 75.00 65.53
104.00
Awareness, Research




and Skill Development
1 | Environmental Education 60.00 43.54 42.32
Programme 61.00
2 | Swachhta Action Plan 4.50 3.00 2.00 4.50
3 | Environmental 32.46 25.46 19.37
Information, Awareness,
Capacity Building and 33.50
livelihood Programme
4 | Environmental Research 5.00 3.00 1.84
& Development 5.00
D | Control of Pollution 853.90 1300.00 814.26 1091.00
1 | Control of Pollution 853.90 1300.00 814.26 1091.00
Central Sector Schemes 1060.56 1451.52 888.22 1307.70

4.2  The Committee noted that the budget allocation for Central Sector Schemes was
increased from 21060.56 crore in BE 2025-26 to ¥1451.52 crore at RE 2025-26 and desired to
know the reasons for the same.

4.3 The Committee was informed by the Ministry that the reasons for increase in allocation
at RE 2025-26 under Central Sector Schemes was mainly due to major augmentation in one
such Scheme i.e. Control of Pollution. The increase of budget of Control of Pollution Scheme is
mainly due to allocation of 1020 crore to 82 cities in the year 2025-26 covered under National
Clean Air Programme (NCAP) based on air quality performance in the year 2024-25 in line
with the MoEFCC guidelines dated 25.8.2022. An amount X33.54 core was earmarked to 8 NE
States under AAoP component for the year 2025-26. Further, R&D activities, National
Outreach and Capacity Building programmes (26.5 crore), Awards for Swachh Vayu
Sarvekshan for Wards (X14.7 crore) were planned to be implemented along with administrative
expenses in the year 2025-26. All targeted cities under NCAP have prepared action plans for
implementation of air quality improvement measures based on allocations made for FY 2025-
26. North Eastern State Pollution Control Board have prepared action plans for expenditure for
allocated funds in FY 2025- 26.

44  The Committee was further informed that the National Coastal Mission (NCM) scheme
was launched with a budgetary outlay of ¥87.00 crore for a period of five years (FY 2021-—
2026). The remaining 32.00 crore under the NCM was allotted in Budget Estimate (BE) 2025-
2026. However, the scheme has been extended for another six years from 2025 to 2031, with a
budgetary allocation of X767 crore as National Coastal Mission 2.0 (NCM 2.0) on 16th May
2025. Therefore, for preparatory work an additional budget of Rs 5.5 crore at RE stage was
solicited in anticipation that the preparatory works and institutional work can be initiated.

4.5 The Committee notes that although the budget allocation for Central Sector
Schemes was increased from 1060.56 crore in BE 2025-26 to X1451.52 crore at RE 2025-
26, the Ministry could utilize only ¥888.22 crore (as on 31.01.2026). There has been less
utilization of funds in three out of the four components viz. ‘Environmental Knowledge
and Capacity Building’, ‘National Coastal Management Programme’ and ‘Control of
Pollution’. The Committee also took note that the major contributor for less utilization is

8



the ‘Control of Pollution’ Scheme. The Committee recommends that all steps be taken to
ensure utilization of funds allocated during 2025-26.

5. CONTROL OF POLLUTION

5.1 ‘Control of Pollution” is a Central Sector Scheme implemented by Ministry of
Environment, Forest and Climate Change, with an objective of controlling pollution in non-
attainment and million-plus population cities, and providing financial assistance to North-
Eastern State Pollution Control Boards for discharging mandated functions under the Air
(Prevention and Control of Pollution) Act, 1981, the Water (Prevention and Control of
Pollution) Act, 1974, and delegated functions under the Environment (Protection) Act, 1986.

5.2 The major components of the ‘Control of Pollution” Scheme are as below:

(1) National Clean Air Programme
(i1) Assistance for Abatement of Pollution to North-Eastern State Pollution Control
Boards

(ii1))  Research and Outreach Programme

53 The details of Budget Estimates, Revised Estimates and Expenditure for the Scheme for
the last three years and BE 2026-27, are as under :

T (in crore)

202324 202425 2025-26 202627
Actuals

BE RE |Actuals| BE | RE |Actualy BE | RE | (350n BE
31.01.26)

756.00 | 845.60 | 844.30 85§'5 858.00 | 16.20 |853.9 | 1300.00| 814.26 | 1091.00

5.4  The Committee was informed that there is increase in budget of Control of Pollution
Scheme in the Revised Estimate (RE) 2025-26 from ¥853.90 crore to 31300.00 crore on behalf
of Cabinet Approval given for the Scheme for the FY 2024-25 and FY 2025-26 as per their
committed projects and liabilities. When enquired as to why the allocation has been decreased
to 21091.00 crore in B.E. 2026-27 and whether the reduction will impact air quality
improvement projects, the Committee was informed by the Ministry that the annual allocation
0f' 1091.00 crore in BE 2026-27 is in line with the demand raised by the Ministry. Further the
reduction in the budget allocated in BE 2026-27 for the Scheme will not impact ongoing efforts
for air quality improvement.

5.5 The Committee observes the financial performance of the ‘Control of Pollution’
Scheme during the last three years. The Committee noted that in 2025-26, the Ministry
has been able to utilize ¥814.26 crore (upto 31.01.2026) out of the increased RE allocation
of 1300 crore. The Committee took note of the fact that for 2025-26, budget allocation
for ‘Control of Pollution’ scheme has been increased from ¥853.9 core to X1300 crore.
Environmental pollution in the country poses a significant, ongoing threat to public health
and environmental stability and hence, the funds allocated for its control must be
optimally utilized. The Committee, therefore, recommends that the Ministry must take

9




remedial measures, devise a robust monitoring system to monitor financial and physical
progress of the works and ensure that the funds allocated under ‘Control of Pollution’ are
thoroughly utilized in the next financial year, ensuring desired outcomes.

5.6 The Committee observed that the Air quality in Delhi NCR remained in the
category of poor and below during most part of October-February period of current
financial year. The Committee feels that there is a need of a sturdy plan to mitigate the
air pollution and recommends that the Ministry of Environment, Forest and Climate
Change, in coordination with the Govt. of NCR of Delhi, should chalk out a long term plan
to overcome this long standing problem.

6. Environment Education, Awareness, Research and Skill Development

6.1 Another component of the Central Sector Schemes/Projects is 'Environment Education,
Awareness, Research and Skill Development’. The Committee noted that the allocation for this
scheme was reduced from X101.96 crore in BE 2025-26 to X75 crore at RE 2025-26. Now, an
amount of ¥104.00 crore has been allocated under this head in BE 2026-27. The Committee
desired to know the reasons for this reduction in allocation in 2025-26 and what amount was
actually expended till 31.01.2025.

6.2 In response, the Committee was provided the following budgetary details of the scheme/
sub-components of the scheme: -
(X In crore)

SIL. Scheme ) RE 2025- | Actuals (upto )
No. BE 2025-26 26 31.01.2026) BE 2026-27
Environment Education,
Awareness, Research 104.00
and Skill Development 101.96 75.00 65.53
1 | Environmental Education 60.00 43.54 42.32 61.00
Programme '
2 | Swachhta Action Plan 4.50 3.00 2.00 4.50
3 | Environmental 32.46 25.46 19.37
Information, Awareness, 33.50
Capacity Building and '
livelihood Programme
4 | Environmental Research & 5.00 3.00 1.84
5.00
Development

6.3  As regards the reasons for the shortfall in respect of Sub-Schemes of 'Environment
Education, Awareness, Research and Skill Development’, Ministry of Environment, Forest and
Climate Change informed as under:

(1) Environment Education Programme (EEP): As most part of the first quarter
(April-June) is vacation period in the schools/colleges, the proposals for EEP
implementation from States/UTs are received in Ministry by the end of first

10



quarter, which is the first quarter of the new school year, delaying the release of
first tranche of funds.

(i1) Environmental Information, Awareness, Capacity Building and Livelihood
Programme (EIACP): The EIACP Cell had sufficient proposals for utilization of
BE assigned to it in financial year 2025-26 but the pace of expenditure was
marginally slow due to new fund flow mechanism. This impacted the revised
budget allocation.

6.4 The Committee notes the reasons advanced by the Ministry for underutilization of
funds under ‘Environment Education, Awareness, Research and Skill Development’. The
Committee is of the view that the reasons advanced by the Ministry for underutilization
are mostly procedural and administrative in nature. The Committee recommends the
Ministry of Environment, Forest and Climate Change to further strengthen its
administrative and monitoring mechanism for utilising the allocated resources and ensure
that the fund for the schemes are not underutilized.

6.5 The Ministry also provided the Budgetary details of 'Environment Education,
Awareness, Research and Skill Development’ for FY 2026-27 as under:

(X In crore)

SI. | Schemes
BE 2026-27
No.
Environment Education, Awareness, Research and 104.00
Skill Development )
1 | Environmental Education Programme 61.00
2 | Swachhta Action Plan 4.50
3 | Environmental Information, Awareness, Capacity Building
o 33.50
and livelihood Programme
4 | Environmental Research & Development 5.00

6.6 The Committee recommends that environment education be made a national
priority and all State Governments be made an integral part of it as a national
programme. The Ministry may also take up the matter with the Ministry of Education
(Department of School Children and Literacy and Department of Higher Education) so
that environment awareness and education is integrated into the syllabus of school
children and environmental awareness and protection is imbibed into the minds of future
generations from the very beginning and helps them become environmentally responsible
citizens.

7. CENTRALLY SPONSORED SCHEMES

7.1 The Budget allocation vis-a-vis Expenditure for Centrally Sponsored Schemes for FY
2025-26 and allocation for 2026-27 is as under :-

(X In crore)
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2025-26 2026-27

SL
Actuals
No. Scheme / Organisation BE RE (upto BE
31.01.2026)
Centrally Sponsored Schemes
a | National Mission for a Green India 220.00 95.70 40.95 212.50
1 | Green Ind%a Mission-National 170.00 62.45 2543 172.50
Afforestation Programme
2 | Forest Fire Prevention and Management 50.00 33.25 15.52 40.00

b | Integrated Development of Wildlife 450.00 265.57 197.09 404.78

Habitats
1 | Project Tiger & Elephant 290.00 153.04 132.56 290.00
2 | Development of Wildlife Habitats 160.00 112.53 64.53 114.78
¢ | Conservation of Natural Resources 50.00 30.48 18.27 34.06
and Ecosystems
1 | Conservation of Aquatic Ecosystems 40.00 26.48 15.86 24.06
2 | Biodiversity Conservation (Biosphere 10.00 4.00 5 41 10.00
Reserve)
Centrally Sponsored Schemes 720.00 391.75 256.31 651.34

7.2 The Committee observes that the BE 2025-26 allocation of ¥720.00 crore under this
Head was reduced to ¥391.75 crore at RE stage, which is merely 55 percent of the BE
allocation. Out of this reduced RE allocation, the Ministry has been able to spend only
3256.31 crore upto 31% January 2026 i.e. 65.40 percent of the allocated amount. The
Committee further observes that the reduced RE resulted in reduction in allocation in all
sub-schemes under this scheme. One of the major schemes namely, National Mission for a
Green India, was also impacted adversely due to this. The Committee is also concerned
about only 60% expenditure i.e. ¥18.27 crore out of the RE allocation of ¥30.48 crore on
Conservation of Natural Resources and Ecosystems.

8. National Mission for a Green India

8.1 The umbrella scheme of National Mission for a Green India includes two sub schemes
as under:

(1) Green India Mission (GIM) - National Afforestation Programme (NAP): GIM is one of the
eight Missions outlined under the National Action Plan on Climate Change which aims towards
protecting, restoring and enhancing India’s forest cover and responding to Climate Change. It
envisages a holistic view of greening and focuses on multiple ecosystem services along with
carbon sequestration and emission reduction as co-benefit. The scheme envisages to increase
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forest/tree cover and improved quality of the existing forest cover, improve ecosystem services
including biodiversity, hydrological services and carbon sequestration, to increase forest-based
livelihood income of households living in and around the forests, to enhance annual CO2
sequestration.

(i1) Forest Fire Prevention and Management (FFPM): The Ministry supports the efforts of the
States/ UTs in prevention and control of forest fires by providing financial assistance under the
Centrally Sponsored Scheme namely Forest Fire Prevention and Management Scheme.
Under the Scheme, the assistance is provided to the States/UTs for various forest fire prevention
and management measures such as use of communication and information technology, creation
and maintenance of fire lines in forest areas, engagement of fire watchers, creation of water
storage structures in forest areas, strengthening of forest infrastructure, procurement of
firefighting equipment, soil and moisture conservation works in high risk areas, awareness
creation and such other activities.

8.2 The Committee observed that in 2025-26, the BE allocation of ¥220.00 crore for
‘National Mission for a Green India’ was reduced to X95.70 crore at RE i.e. a reduction of
nearly 56%. The Committee desired to know the reasons for this drastic reduction in allocation
to the Mission and the impact of the reduction on the various schemes and programmes under
the Mission. The Committee was informed by the Ministry that the reduction in allocation
under the National Mission for a Green India (GIM) from 3220.00 crore (BE) to X95.70 crore
(RE) in 2025-26 has implications. The cut slows afforestation and eco-restoration activities,
reduces the area of degraded forests taken up for treatment, and delays new landscape-based
interventions. Further, the reduced allocation constrains support to Joint Forest Management
Committees (JFMCs), capacity building, micro-planning, and livelihood activities linked to
non-timber forest produce (NTFP) and eco enterprises which may impact continuity of
restoration efforts and may slow progress towards land degradation neutrality, climate
resilience, and sustainable forest management objectives.

8.3  As regards the targets set and physical and financial achievements of the various
schemes and programs under the ‘National Mission for a Green India’ during 2025-26, the
Committee was informed by the Ministry that funds have been released towards the committed
liabilities of the States/UTs. During the FY 2025-26, amount of 356.40 crore has been allocated
to the 08 States for creation (11499 ha) and maintenance work (15137).

8.4  As regards the allocation of 3212.50 crore in BE 2026-27, the Committee was informed
that 18 States/UTs are actively involved in implementing the Mission’s activities. Of the
proposed allocation of ¥212.50 crore for Umbrella scheme National Mission for a Green India,
%172.50 crore will be allocated for Green India Mission. The funds will be utilized for taking
new eco-restoration targets in the existing States and moreover, the Mission will focus on
expanding its operation to other States. Additionally, the States under GIM are in the process of
revising their perspective plan in line with the revised Mission Document and accordingly, the
funds will be utilized to streamline the overall implementation of Green India Mission as per
the revised approach.

8.5 The Committee observes that the BE 2025-26 allocation of ¥220.00 crore for
National Mission for a Green India was reduced to ¥95.70 crore at RE stage, which is
nearly 44 percent of the BE allocation. Again, out of the reduced allocation of ¥95.70
crore, the Ministry could utilise only Z40.95 crore upto 31* January 2026 i.e. nearly 43
percent of the RE allocation. The Ministry must work out a plan of action to expedite
utilization of RE allocation. Full utilization of the available funds during the current
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financial year should be ensured. The Ministry has not provided any reason for the
reduction in allocation at RE stage. The Committee is of the view that though the
reduction at RE adversely affected the activities under the scheme, but the Ministry also,
on its own part, has not able to utilize the available funds to the desired extent till January
month. The Committee recommends the Ministry of Environment, Forest and Climate
Change to examine the slow progress of funds utilization under this scheme and take
measures to ensure that such funds are not underutilized.

0. Forest Fire Prevention and Management

9.1 The Committee was informed that the Ministry supports the efforts of the States/UTs in
prevention and control of forest fires by providing financial assistance under the Centrally
Sponsored Scheme namely Forest Fire Prevention and Management Scheme. Under the
Scheme, the assistance is provided to the States/UTs for various forest fire prevention and
management measures such as use of communication and information technology, creation and
maintenance of fire lines in forest areas, engagement of fire watchers, creation of water storage
structures in forest areas, strengthening of forest infrastructure, procurement of firefighting
equipment, soil and moisture conservation works in high risk areas, awareness creation and
such other activities.

9.2 The financial performance of the Scheme during the last three years is as under:

(X In crore)

Year BE RE Actual % Utilization
Expenditure
2023-24 51.00 40.00 39.97 99.9%
2024-25 50.00 36.00 31.79 88.30%
2025-26 50.00 33.25 15.52 46.68%
(as on
31.01.2026)

9.3 The Committee notes that although the expenditure in this head had been
satisfactory during 2023-24 and 2024-25, however, the pace of utilization has been slower
during the current financial year so far, since only ¥15.52 crore have been spent out of the
reduced RE allocation of X33.25 crore.

9.4  The Committee also observes that occurrence of forest fires has become more
frequent in the country and have a devastating effect on environment, forest, biodiversity
and wildlife. Forests in Uttarakhand invariably catch fire in summers every year. In such
a scenario, the Committee is of the view that there is need not only to minimize such
incidents but also to devise a protocol for dousing of forest fires which may be followed in
case of any forest fire in the Himalayan belt. The Committee also understands that
modern advance technologies are now available for dousing of forest fires, including use
of satellites and drones for early detection, alerts, cause and nature of forest fires, as well
as dousing of the same. The Committee, therefore, further recommends that the Ministry
should explore the latest technologies available to shift focus to a proactive, Al and data-
driven prevention and management to minimize the ecological damage due to forest fires
and provide adequate budgetary support to State Governments in this regard.
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10.  Integrated Development of Wildlife Habitats

10.1 Integrated Development of Wildlife Habitats comprises of two Sub-Schemes namely (i)
‘Development of Wildlife Habitats’ and (ii) ‘Project Tiger and Elephant’. The financial
performance of the Scheme during the last three years is as under:

(X in crore)

Financial Year BE RE Actual Expenditure % Utilization
2023-24 491.80 350.00 349.96 99.99%
2024-25 450.00 400.00 444.75 111.19%

450.00 265.57 197.09 74.21%
2025-26
(ason 31.01.2026)
2026-27 404.78 - -- --

10.2 The Committee finds that the performance of the Ministry under ‘Integrated
Development of Wildlife Habitats’ has been extremely good during the last two financial
years. Since the Ministry has already utilized nearly 75% of the allocation upto 31
January 2026, the Committee hopes that the Ministry would be able to fully utilize the
allocations under this head in the current financial year.

11. Project Tiger & Elephant

11.1 The Ministry provides financial assistance to the States/UTs under the Centrally
Sponsored Scheme Project Tiger & Elephant for the protection of elephants, their habitats &
corridors, welfare of captive elephant and mitigation of human elephant conflict.

11.2 The Committee noted that the BE allocation of 3290.00 crore was reduced to 3153.04
crore in RE 2025-26. The Ministry had been able to utilize ¥132.56 crore as on 31% January
2026. The Committee desired to know the reasons for the reduction and the impact of this
reduction on the activities planned under this scheme during 2025-26. In response, the
Committee was informed by the Ministry that the reduction from BE 3290.00 crore to RE
%153.04 crore during 2025-26 was largely procedural and transitional. The migration to the
SNA-SPARSH architecture led to timing mismatches in releases, reconciliation, and
expenditure booking, transitional administrative complexities due to merger of Project Tiger &
Elephant. It was further informed that the RE is finalised in October, whereas the effective field
expenditure cycle for wildlife activities gains momentum post-monsoon and peaks between
December—January.

11.3 As regards the impact of the reduction on the activities under the scheme, the
Committee was informed that the activities like habitat restoration, conflict mitigation
infrastructure were impacted. However, Field-level implementation did not slow down. Habitat
management, anti-poaching operations, conflict mitigation, and relocation processes continued
as per approved APOs. By the middle of February 2026, the expenditure has already reached
approximately X148 crore, demonstrating that utilisation capacity remains strong. The lower RE
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therefore reflects timing and system-transition factors rather than lack of demand or
implementation capacity.

11.4 In response to a query regarding the mechanisms devised by the Ministry to ensure that
funds allocation under the scheme are not underutilized, the Committee was informed of the
following mechanisms :-

(1) Project Elephant delinked from Project Tiger for administrative clarity.
(i1) 50% release in two tranches.

(iii))  Early sanction of APOs.

(iv)  Dedicated monitoring through Wildlife and Project Elephant Divisions.
V) Regional Office inspections.

(vi)  Periodic evaluation through MEE.

11.5 The Committee was further informed by the Ministry that States have already adopted
the revised SNA-SPARSH architecture in 2025-26 and streamlined fund-flow mechanisms, and
will endeavour to fully absorb the allocation during 202627 through improved financial
planning and monitoring. However, the actual requirement is significantly higher, as the
number of Tiger Reserves, tiger population, landscape coverage, and human—wildlife conflict
incidents have all increased in recent years. The current allocation does not fully reflect the
expanded mandate and growing field-level liabilities.

11.6 The Committee also enquired about the reasons for reduction of the BE allocation of
%148.00 crore to X102.53 crore in RE 2025-26 for ‘Development of Wildlife Habitats’. The
Committee was informed that Scheme was on-boarded to SNA SPARSH w.e.f. 01.7.2025 and it
took time for the States to On-board in the Scheme and understand the modalities thereof.
Accordingly, the actual expenditure has been made at slow pace, due to which the budget has
been reduced and subsequently, the allocations to the States will be made as per Revised
Estimates.

11.7 Centrally-funded schemes are crucial for implementing national priorities,
reducing inter-state inequalities, and ensuring uniform development. The Committee
finds the financial performance of the Ministry in ‘Project Tiger & Elephant’ satisfactory.
The Committee is in agreement that the pace of expenditure had slowed down due to
unavoidable administrative reasons. The Committee also agrees that fund requirement
under this scheme is significantly higher, as the number of Tiger Reserves, tiger
population, landscape coverage, and human—wildlife conflict incidents have all increased
in recent years. The Committee, therefore, recommends that the Ministry should consider
allocating additional funds to this head to address the rising demands of protection,
relocation, and conflict mitigation.

12. Need to reduce cases of Man-Animal conflict

12.1 During the meeting held on 26" February 2025, the Ministry, while making
presentation, informed the Committee that about 30% of Tigers were found inhabiting areas
outside designated Tiger Reserves, leading to an increase in negative Human-Tiger interactions.
Accordingly, a pilot initiative, tiger outside tiger reserves (TOTR), was undertaken by NTCA to
address this human-tiger conflict. Phase one was approved by CAMPA with an outlay of 88.7
crore. It was implemented across 40 high conflict divisions in nine States. X36.15 crore was
been disbursed to 40 divisions for the current financial year.
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12.2 The Committee observes that although the Ministry informed that they had been
making efforts very assiduously to reduce the cases of man-animal conflict, such incidents
were increasing day by day. The Committee feels that the number of tigers and leopards
has increased as compared to the forest area, and hence there is a shortage of habitat for
them. The Committee recommends that all possible steps should be taken to prevent these
animals from entering populated areas so that they remain restricted to forest areas only.
Suitable funds may be allocated to build rescue centers for tigers and leopards in the
forest areas so that they do not leave the forest area. The Ministry may also come up with
technological interventions to tackle this menace and to reduce the cases of man-animal
conflicts.

13. Plantation of medicinal plants from CAMPA funds

13.1 The Committee enquired from the Ministry plantation of medicinal plants is considered
under CAMPA funds. In response, the Ministry stated that National Authority, CAMPA
considers Annual Plan of Operations (APO) furnished by States and UTs. States and UTs
furnish Mandatory activities as per approvals (under Van Sanrakshan and Samvardhan
Adhiniyam 1980) and terms and conditions contained therein. In such cases/proposals, if the
plantation of Medicinal Plants is prescribed and placed in under Mandatory activities (refer
section 6 (a) of CAF act 2016), they are liable to be approved. If plantation of medicinal plants
is proposed by State /UT Government under rule 5 and 6 of CAF Rules 2018; and it is in
consonance of prescriptions of Working Plan of concerned Forest division National Authority
favorably considers it and conveys its decision to State /UT Govt. on merit of the proposal.
Moreover, an explicit provision for enlisting medical plants’ species has also been created in the
Online Digital APO portal for States and UTs to clearly mention them in their afforestation
proposals.

13.2  Further briefing the Committee on the subject during the meeting of the Committee held
on 26.2.2026, Secretary of the Ministry stated as under:

“Regarding the suggestion made by the Chair of using CAMPA Fund for medicinal
plants, I don't see any issue in that except that CAMPA Fund is used actually in lieu of
the forest area which has been diverted. So, wherever the degraded land is provided or
the land is bought and provided to the forest department, these plants can be grown in
such areas only provided the local conditions, the ecological conditions and the
environmental conditions promote such medicinal plants. So those plantation activities
which are a part of CAMPA can obviously be taken in.”

13.3 Medicinal plants have been an integral part of traditional and modern healthcare
systems due to their therapeutic potential and bioactive compounds. Medicinal plants
offer natural, cost-effective remedies with fewer side effects for a wide range of health
conditions, including chronic diseases, infections, and metabolic disorders. In order to
reach maximum benefits of these traditional plants, the availability of such plants
becomes essential. In view of this, the Committee strongly recommends that the Ministry
of Environment, Forest and Climate Change should make it mandatory that, in case of
afforestation in degraded areas, at least 25 percent of the plantation from CAMPA funds
should be of medicinal plants, suitable for that particular ecology. The Ministry should
ensure that plantations contribute meaningfully to carbon sinks and biodiversity
restoration rather than short-term target fulfillment.
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14. Other Central Sector Expenditure

14.1 The Budget for Other Central Sector Expenditure includes allocations for ‘Statutory and
Regulatory Bodies’ and ‘Autonomous Bodies’. The Budget allocation vis-a-vis Expenditure for
Other Central Sector Expenditure for the financial year 2025-26 and allocation for 2026-27 is as
under :-

(X In crore)

2025-26 2026-27
SL
Actuals
No. Scheme / Organisation BE RE (upto BE
31.01.2026)
Other Central Expenditure
a | Assistance to Autonomous Bodies 454.62 391.41 371.27 415.81

1 | GB Pant Himalayan Institute of

Environment and Development 38.00 2960 17.13 38.90

2 | Indian Council of Forestry Research

and Education 354.00 320.80 318.94 331.00

3 | Indian Institute of Forest Management 10.30 1.02 0.00 0.03
4 | Wildlife Institute of India 52.32 39.99 35.20 45.88
b | Statutory and Regulatory Bodies 231.88 195.42 141.80 220.69
1 | Central Pollution Control Board 126.00 116.20 71.24 123.00
2 | Central Zoo Authority 13.20 8.70 6.60 12.30
3 | National Biodiversity Authority 16.95 14.00 11.77 17.95
4 | National Tiger Conservation Authority 36.75 25.26 24.61 32.18
> &Z‘Ea“;fr?;’; for Air Quality 38.98 31.26 27.58 35.26
Other Central Expenditure 686.50 586.83 513.07 636.50

14.2 The Committee noted that under ‘Statutory and Regulatory Bodies’, there is a general
reduction in BE 2026-27 (%220.69) as compared to BE 2025-26 (%231.88) under all heads,
except National Biodiversity Authority. The Committee desired to know the reasons for this
reduction and in what manner the reduction would adversely impact the said Statutory and
Regulatory bodies. In response the Ministry of Environment, Forest and Climate Change
provided the following reasons for the reduction:

(1) Ministry of Finance’s approach for allocation of budget ceiling in the FY 2026-27
shows a re-prioritization of funds in respect of MoEF&CC;
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(i1) The overall budget of the Ministry for FY 2026-27 increased but specific bodies like
CPCB, CAQM, CZA and NTCA are facing tighter allocations compared to the
budget estimates of FY 2025-26. However, any additional demands by them will be
met at the level of revised estimates by making suitable requests to Ministry of
Finance; and

(i11))  Some large Scheme estimates in the FY 2025-26 have been revised upwards
significantly at RE level (such as Control of Pollution), so the BE 2026-27 reflects a
return to normative baseline rather than continuation of those elevated levels.

14.3 As regards the impact of reduction in budget estimates of Statutory & Regulatory
Bodies, the Ministry provided the following information:

(1) Bodies like CPCB, CAQM, CZA with slightly lower allocations than the BE 2025-
26 might face constraints if new regulatory or enforcement activities expand faster
than planned or existing programmes require incremental resources beyond the
allocated budget.

(i1) For NTCA, this decline comes at a time when the fourth cycle of the All India Tiger
Estimation is due, requiring substantial expenditure on camera trapping, field
surveys, data processing and independent validation. Additionally, the increase in
the number of Tiger Reserves and growing tiger population has expanded NTCA’s
monitoring and compliance responsibilities. Given these enhanced statutory and
technical obligations, the present allocation may constrain optimal monitoring and
evaluation activities unless supplemented through additional support. However,
additional demand for resources shall be met at revised estimates stage. Suitable
requests will be made to Ministry of Finance.

144 The Committee further noted that the allocation for ‘Other Central Sector Expenditure —
Autonomous Bodies’ was also reduced in 2025-2026 from 3454.52 crore BE to 3391.41 crore at
RE. Further, in 2026-27, a reduced BE allocation of ¥415.81 compared to BE 2025-26 has been
made. The Committee sought to know the reasons for the reduced RE in 2025-26 and its
impact on the autonomous bodies and their project/programmes.

14.5 The Committee was informed by the Ministry that the Budget Estimate of these
Autonomous Bodies has been reduced in 2025-2026 from 3454.52 crore BE to 3391.41 crore at
RE due to Fiscal and Budget Prioritisation, expenditure trends etc. As regards the impact of the
reduced allocations on the autonomous bodies, the Committee was informed as under:

(1) GB Pant Himalayan Institute of Environment and Development (GBPHIED):- Due to
the reduced allocation for FY 2025-26, four in-house funded projects at the G.B. Pant National
Institute of Himalayan Environment have been delayed owing to financial constraints.
Additionally, the procurement of updated scientific equipment has been delayed, thereby
constraining the overall output and efficiency of the R&D programmes.

(i1) Indian Council of Forestry Research and Education (ICFRE):-
. Stress in Payment of utilities (electricity, water taxes, insurance, essential fuel rent) and

contractual wages (security, housekeeping, drivers, computer operators, office attendants) with
risk of arrears and disruption of essential services.
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. Curtailment or suspension of ongoing research and extension programmes, undermining
prior investments and weakening the Ministry's forestry and climate related initiatives and

. Due to the reduction in the budget of research component; field activities viz. progeny &
clonal trails, bambusetums, field gene banks, demonstration plots, forestry nurseries, climate
monitoring stations as well as lab activities are getting adversely affected in all the ICFRE
institutes and centres. Deferral of safety in critical repairs and maintenance in all the institutes,
with implication for staff welfare, asset protection and institutional credibility may be affected.

(i11))  Wildlife Institute of India (WII):- Reduced allocation at RE may slow down the various
Wildlife Programmes such as wildlife monitoring, biodiversity assessments, ecosystem
restoration. The pace of wildlife-related surveys and forest resource evaluations may be
adversely affected in terms of reduced outreach and institutional training activities in the field.

14.6 The Committee was further informed that the reduced BE 2026-27 may slow down
some expansion activities, essential regulatory, research and wildlife conservation mandates
which continue to be covered within the available allocations. The Institutions will have to
priorities their core statutory and essential research functions and the deliverables under
ongoing programmes would be required to manage commitments within available funds.

14.7 The Statutory and Regulatory / Autonomous bodies play a crucial part by
facilitating the Ministry in executing its mandate, acting as specialized arms for
conservation, enforcement, and scientific assessment. As brought out by the Ministry in
the preceding paragraphs, the curtailment of allocation at RE in 2025-26 and a reduced
BE 2026-27 would adversely impact almost all the Statutory and Regulatory /
Autonomous bodies in carrying out their mandated functions, including slowing down
some expansion activities and essential regulatory, research and wildlife conservation
mandates. The Committee supports the needs for improvement in the budgetary
allocations for these institutions. Accordingly, the Committee recommends that in 2026-
27, all the Statutory and Regulatory / Autonomous bodies under the Ministry should make
proactive efforts to achieve the physical and financial targets in respect of their various
activities at the earliest in the first half of the financial year to stake claim for enhanced
allocations at RE stage.

15. Forest land encroachment

15.1 Forest land encroachment is a major environmental crisis in India. There have been
numerous reports of land grabbing of forest areas for non-forestry purposes. Concerned over
such reports, the Committee enquired from the Ministry of Environment, Forest and Climate
Change as to whether, in order to avoid illegal occupations, the Ministry / NGT intend to get
drone survey of lands in forest areas done and place it in public domain to enable the concerned
public / public authorities to verify the status of such lands before any commercial
activity/sale/purchase relating to such land is undertaken.

15.2 Responding in the matter, the Ministry informed the Committee as under:

(1) As per the provisions of Section 2(1)(iii) of the Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 no forest land shall be leased or used for nonforestry
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purposes, including for agricultural purposes, without the prior approval of the
Central Government. The Hon’ble Supreme Court of India in W.P. (C) No.
202/1995 in the matter of T.N. Godavarman Thirumulpad v. Union of India has
directed, from time to time, to ensure the strict compliance of the provisions of the
Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980.

(i1) Land being a State subject, the primary responsibility to monitor, prevent, detect,
and remove illegal use of forest lands including encroachments, rests with the
respective State Governments and UT Administrations.

(iii))  Further, as per the provisions of Rule 16(1) of the Van (Sanrakshan Evam
Samvardhan) Rules, 2023, all States and Union Territory Administrations should
prepare and maintain consolidated records of all categories of forest land to which
the provisions of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 are
applicable. The objective of this provision is to enable all stakeholders including
public and public authorities to have clarity on the status of forest lands. The
Hon’ble Supreme Court of India, in Shri Ashok Kumar Sharma v. Union of India in
W.P. (C) No. 1164 of 2023, in order dated 04.03.2025, had directed all States and
Union Territory Administrations to ensure compliance of the provisions of Rule
16(1) of the Van (Sanrakshan Evam Samvardhan) Rules, 2023 in a time bound
manner.

15.3 The Committee expresses concern on forest land encroachment in the country.
There are reports that over 13,000 sq km of forest area is occupied illegally across 25
states. The Committee is of the view that use of forest areas for non-forestry purposes
reduces forested areas, driving biodiversity loss, habitat destruction, and environmental
degradation. The Supreme Court of India has ruled that forest land recorded in all
government records including the forest land as per dictionary meaning, shall be brought
under the purview of Forest Conservation Act and prior approval of Central government
shall be obtained for diversion of such forest lands for non-forestry purposes.

15.4 The Committee notes that the Ministry needs to examine Committee’s query
regarding getting the drone survey of lands in forest areas done. Although the Ministry
has drawn attention to provisions of Rule 16(1) of the Van (Sanrakshan Evam
Samvardhan) Rules, 2023, whereby all States and Union Territory Administrations are
required to prepare and maintain consolidated records of all categories of forest land to
which the provisions of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 are
applicable. However, it is not clear whether such information is available in public
domain or not or is easily accessible to the public at large. There have been numerous
instances of sale of forest land involving illegal conversion or unauthorized transfer,
frequently involving nexus between private parties, developers and officials. The
Committee, therefore, recommends that Ministry of Environment, Forest and Climate
Change should stress upon all State/UT Governments to get the drone survey of lands
conducted in forest areas and place these reports in public domain to enable the
concerned public / public authorities to verify the status of such lands before any
commercial activity/sale/purchase relating to such land is undertaken. Any instances of
laxity in this regard by the public authorities should be severely dealt with.
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15.5 The Committee further recommends that all eco-sensitive zones of the country
should be mapped digitally and all necessary steps should be taken to protect the fragile
ecosystems of the country.

16. Additional Budgetary Requirements for sustaining Key Programmes

16.1  During his presentation before the Committee on 26™ February, the Secretary of the
Ministry briefed the Committee about the budgetary allocations made to the Ministry in BE
2026-27. The Committee enquired whether the Ministry required any additional increase in
some heads in their budgetary allocations for the next financial year to sustain key programmes.
In response, the Committee was informed about the need for additional funds required by the
Ministry for some schemes/programmes, alongwith the justification therefor. The Ministry
stated that since the actual allocation for financial year 2026-27 has not been commensurate
with the proposed allocation, the absolute bare minimum increase required in budgetary
allocations, is as under:

(X in crore)

BE 2026- Difference

gL, |Scheme/ BE 2026-27 Bare |Justification
: 27 [Allocated [Minimum| for the Bare

No. Organisation (Allocated)* Increase | Minimum

(Proposed) Proposed] Increase

Central Sector Schemes

Funds
required for
EAP

Forestry Training and component for

1 |Capacity Building 115.70 30.00 8570 | 8s5.70 |JICA project

(FTCB) on "Capacity

Enhancement

for Effective
Forest

Management”

As per EFC

2 |National Coastal Mission 83.00 10.00 -73.00 73.00
Outlay

Centrally Sponsored Schemes

Habitat
management,
STPF
strengthening,
voluntary
village
relocation, and|

3 |Project Tiger & Elephant | 642.00 290.00 -352.00 | 352.00
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conflict
mitigation
activities

Habitat

Development of Wildlife

202.80

114.78

-88.02 88.02

Funds
required for
Management
of Wildlife

and
Conservation

Conservation of Aquatic
Ecosystem

50.00

24.06

-25.94 25.94

Funds
required for
Conservation
and
Management
of Wetlands
and Ramsar
sites.

Non-Scheme

Regional Offices

125.85

89.83

-36.02 36.02

Construction
of office &
residential

complexes for

different
regional
offices.

Botanical Survey of
India (BSI)

352.18

192.08

-160.10 | 160.10

infrastructure

documentation|

Field
explorations,
increase of

and the
physical

of floral
diversity

Zoological Survey of
India (ZSI)

228.00

144.16

of

-83.84 83.84

Maintenance

Monitoring
Plots’ ,‘Red
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projects of HQ
and regional
centres of ZSI.

16.2 The Committee notes the constraints highlighted by the Ministry regarding budget
allocations for key programmes, as well as the minimum financial requirements identified
for sustaining these initiatives. The Committee concurs with the projections submitted by
the Ministry. The Committee recommends that the Ministry of Finance should positively
consider the financial requirements of Ministry of Environment, Forest and Climate
Change. It further recommends that, in 202627, the Ministry of Environment, Forest
and Climate Change should strive to maximize the utilization of funds allocated at the BE
stage, thereby placing itself in a strong position to seek additional allocations at the RE
stage for the above stated schemes and programmes.

*kk
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RECOMMENDATIONS/OBSERVATIONS-AT A GLANCE

BUDGETARY DETAILS FOR THE FINANCIAL YEAR 2025-26 AND ALLOCATION
FOR 2026-27

The Committee notes that the utilization of funds by the Ministry in the years
2024-25 and 2025-26 is less compared to the year 2023-24 when it had been able to utilize
more than 96% of the allocated funds. While the Ministry could utilize 72.35% of the
allocated funds in 2024-25, the Ministry has been able to utilize only 67.87% (as on
31.1.2026) of its RE allocation in 2025-26 of ¥3481.61 crore. The Committee takes note of
steps being taken by the Ministry to ensure full utilization of allocation in remaining part
of 2025-26 and recommends that the Ministry should take all necessary steps to ensure
that the allocation made to it is utilized to the maximum possible extent. (Para 2.4)

The Committee further notes that the BE allocation of ¥3759.46 crore in 2026-27 is
around 10 percent increase over the BE allocation of ¥3412.82 in the year 2025-26. The
Committee recommends that the Ministry should make proactive efforts from the
beginning of the next financial year and ensure that the funds allocated to it during the
financial year are optimally utilised. (Para 2.5)

CENTRAL SECTOR SCHEMES

The Committee notes that although the budget allocation for Central Sector
Schemes was increased from 1060.56 crore in BE 2025-26 to X1451.52 crore at RE 2025-
26, the Ministry could utilize only ¥888.22 crore (as on 31.01.2026). There has been less
utilization of funds in three out of the four components viz. ‘Environmental Knowledge
and Capacity Building’, ‘National Coastal Management Programme’ and ‘Control of
Pollution’. The Committee also took note that the major contributor for less utilization is
the ‘Control of Pollution’ Scheme. The Committee recommends that all steps be taken to
ensure utilization of funds allocated during 2025-26. (Para 4.5)

CONTROL OF POLLUTION

The Committee observes the financial performance of the ‘Control of Pollution’
Scheme during the last three years. The Committee noted that in 2025-26, the Ministry
has been able to utilize ¥814.26 crore (upto 31.01.2026) out of the increased RE allocation
of X1300 crore. The Committee took note of the fact that for 2025-26, budget allocation
for ‘Control of Pollution’ scheme has been increased from I853.9 core to I1300 crore.
Environmental pollution in the country poses a significant, ongoing threat to public health
and environmental stability and hence, the funds allocated for its control must be
optimally utilized. The Committee, therefore, recommends that the Ministry must take
remedial measures, devise a robust monitoring system to monitor financial and physical
progress of the works and ensure that the funds allocated under ‘Control of Pollution’ are
thoroughly utilized in the next financial year, ensuring desired outcomes. (Para 5.5)

The Committee observed that the Air quality in Delhi NCR remained in the
category of poor and below during most part of October-February period of current
financial year. The Committee feels that there is a need of a sturdy plan to mitigate the
air pollution and recommends that the Ministry of Environment, Forest and Climate
Change, in coordination with the Govt. of NCR of Delhi, should chalk out a long term plan
to overcome this long standing problem. (Para 5.6)
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ENVIRONMENT EDUCATION, AWARENESS, RESEARCH AND SKILL
DEVELOPMENT

The Committee notes the reasons advanced by the Ministry for underutilization of
funds under ‘Environment Education, Awareness, Research and Skill Development’. The
Committee is of the view that the reasons advanced by the Ministry for underutilization
are mostly procedural and administrative in nature. The Committee recommends the
Ministry of Environment, Forest and Climate Change to further strengthen its
administrative and monitoring mechanism for utilising the allocated resources and ensure
that the fund for the schemes are not underutilized. (Para 6.4)

The Committee recommends that environment education be made a national
priority and all State Governments be made an integral part of it as a national
programme. The Ministry may also take up the matter with the Ministry of Education
(Department of School Children and Literacy and Department of Higher Education) so
that environment awareness and education is integrated into the syllabus of school
children and environmental awareness and protection is imbibed into the minds of future
generations from the very beginning and helps them become environmentally responsible
citizens. (Para 6.6)

CENTRALLY SPONSORED SCHEMES

The Committee observes that the BE 2025-26 allocation of ¥720.00 crore under this
Head was reduced to ¥391.75 crore at RE stage, which is merely 55 percent of the BE
allocation. Out of this reduced RE allocation, the Ministry has been able to spend only
3256.31 crore upto 31% January 2026 i.e. 65.40 percent of the allocated amount. The
Committee further observes that the reduced RE resulted in reduction in allocation in all
sub-schemes under this scheme. One of the major schemes namely, National Mission for a
Green India, was also impacted adversely due to this. The Committee is also concerned
about only 60% expenditure i.e. ¥18.27 crore out of the RE allocation of ¥30.48 crore on
Conservation of Natural Resources and Ecosystems. (Para 7.2)

NATIONAL MISSION FOR A GREEN INDIA

The Committee observes that the BE 2025-26 allocation of ¥220.00 crore for
National Mission for a Green India was reduced to ¥95.70 crore at RE stage, which is
nearly 44 percent of the BE allocation. Again, out of the reduced allocation of ¥95.70
crore, the Ministry could utilise only ¥40.95 crore upto 31* January 2026 i.e. nearly 43
percent of the RE allocation. The Ministry must work out a plan of action to expedite
utilization of RE allocation. Full utilization of the available funds during the current
financial year should be ensured. The Ministry has not provided any reason for the
reduction in allocation at RE stage. The Committee is of the view that though the
reduction at RE adversely affected the activities under the scheme, but the Ministry also,
on its own part, has not able to utilize the available funds to the desired extent till January
month. The Committee recommends the Ministry of Environment, Forest and Climate
Change to examine the slow progress of funds utilization under this scheme and take
measures to ensure that such funds are not underutilized. (Para 8.5)
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FOREST FIRE PREVENTION AND MANAGEMENT

The Committee notes that although the expenditure in this head had been
satisfactory during 2023-24 and 2024-25, however, the pace of utilization has been slower
during the current financial year so far, since only X15.52 crore have been spent out of the
reduced RE allocation of ¥33.25 crore. (Para 9.3)

The Committee also observes that occurrence of forest fires has become more
frequent in the country and have a devastating effect on environment, forest, biodiversity
and wildlife. Forests in Uttarakhand invariably catch fire in summers every year. In such
a scenario, the Committee is of the view that there is need not only to minimize such
incidents but also to devise a protocol for dousing of forest fires which may be followed in
case of any forest fire in the Himalayan belt. The Committee also understands that
modern advance technologies are now available for dousing of forest fires, including use
of satellites and drones for early detection, alerts, cause and nature of forest fires, as well
as dousing of the same. The Committee, therefore, further recommends that the Ministry
should explore the latest technologies available to shift focus to a proactive, Al and data-
driven prevention and management to minimize the ecological damage due to forest fires
and provide adequate budgetary support to State Governments in this regard.

(Para 9.4)

INTEGRATED DEVELOPMENT OF WILDLIFE HABITATS

The Committee finds that the performance of the Ministry under ‘Integrated
Development of Wildlife Habitats’ has been extremely good during the last two financial
years. Since the Ministry has already utilized nearly 75% of the allocation upto 31
January 2026, the Committee hopes that the Ministry would be able to fully utilize the
allocations under this head in the current financial year. (Para 10.2)

PROJECT TIGER & ELEPHANT

Centrally-funded schemes are crucial for implementing national priorities,
reducing inter-state inequalities, and ensuring uniform development. The Committee
finds the financial performance of the Ministry in ‘Project Tiger & Elephant’ satisfactory.
The Committee is in agreement that the pace of expenditure had slowed down due to
unavoidable administrative reasons. The Committee also agrees that fund requirement
under this scheme is significantly higher, as the number of Tiger Reserves, tiger
population, landscape coverage, and human—wildlife conflict incidents have all increased
in recent years. The Committee, therefore, recommends that the Ministry should consider
allocating additional funds to this head to address the rising demands of protection,
relocation, and conflict mitigation. (Para 11.7)

NEED TO REDUCE CASES OF MAN-ANIMAL CONFLICT

The Committee observes that although the Ministry informed that they had been
making efforts very assiduously to reduce the cases of man-animal conflict, such incidents
were increasing day by day. The Committee feels that the number of tigers and leopards
has increased as compared to the forest area, and hence there is a shortage of habitat for
them. The Committee recommends that all possible steps should be taken to prevent these
animals from entering populated areas so that they remain restricted to forest areas only.
Suitable funds may be allocated to build rescue centers for tigers and leopards in the
forest areas so that they do not leave the forest area. The Ministry may also come up with
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technological interventions to tackle this menace and to reduce the cases of man-animal
conflicts. (Para 12.2)

PLANTATION OF MEDICINAL PLANTS FROM CAMPA FUNDS

Medicinal plants have been an integral part of traditional and modern healthcare
systems due to their therapeutic potential and bioactive compounds. Medicinal plants
offer natural, cost-effective remedies with fewer side effects for a wide range of health
conditions, including chronic diseases, infections, and metabolic disorders. In order to
reach maximum benefits of these traditional plants, the availability of such plants
becomes essential. In view of this, the Committee strongly recommends that the Ministry
of Environment, Forest and Climate Change should make it mandatory that, in case of
afforestation in degraded areas, at least 25 percent of the plantation from CAMPA funds
should be of medicinal plants, suitable for that particular ecology. The Ministry should
ensure that plantations contribute meaningfully to carbon sinks and biodiversity
restoration rather than short-term target fulfillment. (Para 13.3)

OTHER CENTRAL SECTOR EXPENDITURE

The Statutory and Regulatory / Autonomous bodies play a crucial part by
facilitating the Ministry in executing its mandate, acting as specialized arms for
conservation, enforcement, and scientific assessment. As brought out by the Ministry in
the preceding paragraphs, the curtailment of allocation at RE in 2025-26 and a reduced
BE 2026-27 would adversely impact almost all the Statutory and Regulatory /
Autonomous bodies in carrying out their mandated functions, including slowing down
some expansion activities and essential regulatory, research and wildlife conservation
mandates. The Committee supports the needs for improvement in the budgetary
allocations for these institutions. Accordingly, the Committee recommends that in 2026-
27, all the Statutory and Regulatory / Autonomous bodies under the Ministry should make
proactive efforts to achieve the physical and financial targets in respect of their various
activities at the earliest in the first half of the financial year to stake claim for enhanced
allocations at RE stage. (Para 14.7)

FOREST LAND ENCROACHMENT
The Committee expresses concern on forest land encroachment in the country.
There are reports that over 13,000 sq km of forest area is occupied illegally across 25
states. The Committee is of the view that use of forest areas for non-forestry purposes
reduces forested areas, driving biodiversity loss, habitat destruction, and environmental
degradation. The Supreme Court of India has ruled that forest land recorded in all
government records including the forest land as per dictionary meaning, shall be brought
under the purview of Forest Conservation Act and prior approval of Central government
shall be obtained for diversion of such forest lands for non-forestry purposes.
(Para 15.3)

The Committee notes that the Ministry needs to examine Committee’s query
regarding getting the drone survey of lands in forest areas done. Although the Ministry
has drawn attention to provisions of Rule 16(1) of the Van (Sanrakshan Evam
Samvardhan) Rules, 2023, whereby all States and Union Territory Administrations are
required to prepare and maintain consolidated records of all categories of forest land to
which the provisions of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 are
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applicable. However, it is not clear whether such information is available in public
domain or not or is easily accessible to the public at large. There have been numerous
instances of sale of forest land involving illegal conversion or unauthorized transfer,
frequently involving nexus between private parties, developers and officials. The
Committee, therefore, recommends that Ministry of Environment, Forest and Climate
Change should stress upon all State/UT Governments to get the drone survey of lands
conducted in forest areas and place these reports in public domain to enable the
concerned public / public authorities to verify the status of such lands before any
commercial activity/sale/purchase relating to such land is undertaken. Any instances of
laxity in this regard by the public authorities should be severely dealt with.

(Para 15.4)

The Committee further recommends that all eco-sensitive zones of the country
should be mapped digitally and all necessary steps should be taken to protect the fragile
ecosystems of the country. (Para 15.5)

ADDITIONAL BUDGETARY REQUIREMENTS FOR SUSTAINING KEY
PROGRAMMES

The Committee notes the constraints highlighted by the Ministry regarding budget
allocations for key programmes, as well as the minimum financial requirements identified
for sustaining these initiatives. The Committee concurs with the projections submitted by
the Ministry. The Committee recommends that the Ministry of Finance should positively
consider the financial requirements of Ministry of Environment, Forest and Climate
Change. It further recommends that, in 2026-27, the Ministry of Environment, Forest
and Climate Change should strive to maximize the utilization of funds allocated at the BE
stage, thereby placing itself in a strong position to seek additional allocations at the RE
stage for the above stated schemes and programmes. (Para 16.2)
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